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OR Nc.13/1999

respondents’

PN e -

- N THE CENTRAI ADMINIQTRATIVE TRIBUNPL, JAIPUR BENCH, JAIPUR

" Date of order' oK august , 2001

'

H.R:gnoudhary g/o late.Snri‘Kana Ram Cnandhary r/o D-40, Chomu ﬁeuse:
Sardér Patel Marq, Jaipur | —

- | . ;.App]icant
Vercus -

1. o ‘Union. of Indla throuqh 1t= Under Secretary to Government

! "cf Ind1a, Telecommun1cat10n= Department Sanchar Bhawan,

. " New Delhr.\
2. :-;; ‘ Theﬂ Chairman(f Telecem Commissien,':SanEher Bhawan, New-
Delhi. -
3. ‘ Chief _Genereiﬂ Manager - (Ielecom) Rajaéthan Circle,
Jaipur. |
' 4.'; » ‘General Mépager (Telecem)’Distrjct,'Jaipur
'5. | '_ Shr1 M:Khan1\'SDr (Trunk), 0/¢ the General Manager ,

1

Telecommun1cat10n Department Jalpur

.o Reqpondents

Mr. Mshendra Sheh, counsel for the epplicant'

t

“Mr. Vijay:Singh, proxy counsel for Mr. Bhanwar Bagri, counsel for. the

CORBM: . o
*ch'ble‘Mr. S.K@Agarwal}'JudiciallMember
‘Hon'ble Mr.A.P.Nagrath,:Administrative Member

- ORDER -

Per Hon'ble Mr. A.P.Nagrath, Adwinistrative Member

Thie appliCation‘has been filed under Section 19 of the .

~ N

Admlnletratlve Trlbunale Act/ 1985 pray:nq for the rel:ef= ec under: -

1); - - "the anuqned actlon of the reepondentq flrstly in not
I : )
' releasing the.beneflt of'eff1c1ency bar since 1994, in

not«agéording promotion 'to the applicant to the post of

TES,Group—B and-in not revising his pay scale from Re. .
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2006—3000 to>.2075—3500 may kindly be declared illegel,
invalid and thg same may kindly be quashed'a'nd'set aside
-and the respondents be directed by eppropriate crder or
directicn firstiy ‘t-o release the benefit of crossiﬁg
efficiency bar due from 1994 'onWards with all
con.sequentiél benefite and they be also directed to -
consider the case of appiicant for his promotion te the
post of 'I‘ES#Grou_p—B from the date on which his *junior
. perscn Mustaguaddin Khan camé tﬂc be promoted vide order
N . -
dated 3.5.1997 and the respondents be further directed -
to revise t.he" pay scale cof the p:etitioner from 2000-3000
to 207'5T £o 3500 w.e.f. 1.1.1986 and 24% interest thereon.

from the due date with all ccnseguential benefits.

ii) aword the cost of the application. in favour of the
applicant."
2. It appears that the applicent had not been allowed to

cross the efficienq/r bar gince 1994 énd also not given promoticn to
the p\ost_ of TES Greup ;B_' because‘qf a pending discip]inary case _undér
Rule 14 'of‘ the CCS (CCA) Rules, 1965. OnA conclusion of the prcceedings
in the said case, the applicent was excnerated of the charé;es levelled

against himw.

3. ) - - From th;e-'replly filed by the'respondents‘, we find that

after his exoneration, the applicant has been allowed to cross -the

efficiency bar w.e.f. 1.1.95 st the stage of Rs. 2300-2375. Further,

for- the applicant's regular promotion to Group 'B' in the cadre of

TES, hie neme has been recommended for approval of the competent

K :

authority. It has also been stated that. 1n the meantime the applicant

‘has been promoted- lecally, purely on temporary besis to officiate in

t}‘;'he cadre cof TES 'G_rou:p 'B'. lLearned counsel for the respondents
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submitted that in:-view ofl these 'deve10pments, the bA has become
infructuous. On’ the other hand, the learned counsel for the appl:cant

while adm:tt:ng the facts as stated by the oppos1te ste, contended

.that_full rellef as prayed for weuld materzallse only’lf_the~app11cant

ie actuallY.promotedAregularly:to_Group 'B' in the cadre of TES from -

the date his junior'has been promroted and_the applicent granted all

i ccnsequential benefits. The learnéd'counsel agreed.that'this OA could

be-d:sposed of w1th approprlate d1rect10nc to the respondents to grant

) the beneflt of reqular promotlon and all consequentlal beneflts within

|
.f.
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stlpulated time. The. learned ,ccunsell did net press befere us the
relief in respect of revisinc his pay scale'from Rs. 2000-3000 to Rs.
2075 to 3500. We are also not 1nc11ned to go into that aspect of the.
ratter as that netter has no d1rect bear1ng on the main rellef of
promotlon, -as sought by the appllcant. This becomes ‘a casé of plural

.. nok
remedles, whlch can/be agltated through one’ OA.
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4, In the'lioht of the above discussion, we dispose of this

OA w1th .a dlrectlon to the respondents to commun:cate the orders

reqardlng regular promotlon of the appllcant to the cadre of TES Group

Bt from.the date of promotlon of hls_lmmedlate JunJor, within two

“‘monthe from the date of this order. The applicant Shali.be entitled tc

~all conseouentlal benefits 1nc1ud1ng payment of arrears becomlnc due

‘on account of th1q promotlon No order as to costs

(A<P.NAGRATH) /' (S.K.AGARWAL)

Adm. Member . oo Judl .Member.
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